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Seen the petition filed U/s.439 of cr.P.c' seeking bail for accused

Md.NisarwhowasarrestedanddetainedinTezpurjailHazotsincel0.ll'2020

in connection with Dhekiajuli p.S. case No. 701/2020 (corresponding G.R. Case

.No. 
"3r+40/ 2o2O) Uls. 293137615Lt of Ipc read with Sec.10 of the PocSo Act.

' "' Case diary, is called for, has been received and perused the

same. Also heard ld. Counsel for both the sides'

Itappearsfromthecasediarythatthecasehasalreadybeen

charge sheeted uls. 2931376151L of IPC read with sec'10 of the Pocso Act

against the accused.

Ld. counsel appearing for the accused has, therefore, submitted

that since the charge sheet has already been submitted, further custodial

detention of the accused is not necessary and therefore he may be granted bail

Sothathecanpreparehisdefence.Itisfurthersubmittedthattheaccused

above named has been presently serving as Rifleman in 17 Assam Rifle and

presently posted at sirajuli under Dhekiajuli PS and he being a defence

personnel, will never abscond or flee away from justice'

I have also heard ld. Spl.P.P. who has fairly submitted that

since the case has already been charge sheeted, custodial detention of the

accused is not necessary but he has pointed out that this court has to see that

the presence of the accused during trial can be procured.

Having considered the submission of ld. counsel for both the

sides and having considered the fact that charge sheet has already been

submitted against the accused who is serving in Assam Rifle, I am of the view

that his further custodial detention cannot be justified. Moreover, since he is a

defence personnel I am of the view that his attendance during trial can also be

procured by issuing appropriate process in due course to the appropriate

authoritY.

Consequently, the prayer for bail stands allowed. The accused is

allowed to go on bail of Rs.10,000/- (Rupees ten thousand) only with two

sureties of like amount one of whom must be a Government seruant

(whether State or Centrat Government) on the following conditions :

(1) That the accused shall appear before the court and shall

fully cooperate with the process of trial.
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(2) That he shall not intimidate any of the witnesses of this

case.

Misc. Case stands accordingly disposed of.
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